IN THE HIGH COURT OF MADHYA
PRADESH
AT JABALPUR

BEFORE
HON'BLE SHRI JUSTICE ANAND PATHAK
ON THE 14™ OF MAY, 2024

CRIMINAL REVISION No. 2012 of 2024

BETWEEN:-

UNDER CONFLICTED WITH LAW

..... PETITIONER
(BY SHRI RAJESH SAHU - ADVOCATE)
AND
THE STATE OF MADHYA PRADESH THROUGH
POLICE STATION AJAK KATNI, DISTT. KATNI
(MADHYA PRADESH)
..... RESPONDENT

(BY SHRI SANJEEV SINGH PARIHAR — PANEL LAWYER)

This revision coming on for admission this day, the court passed the

following:

ORDER

1. This is criminal revision filed under Section 102 of Juvenile
Justice (Care & Protection of Children) Act, 2015 (for short “Act of
2015”) filed on behalf of Child in conflict with Law(CICL), being
aggrieved by the order dated 24.02.2024 passed by A.S.J. to the
Court of Additional Judge Katni Distt. Katni in Criminal Appeal
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No0.26/2022 arising out of the order dated 15.02.2024 passed by
Principal Magistrate Kishore Nyay Board Katni, Distt. Katni

2. It is a submission of learned counsel for petitioner/revisionist
that Child in Conflict with Law (CICL) is suffering custody since
13.02.2024. It is a matter of bail jump. Earlier bail was granted by the
Juvenile Justice Board but because he could not appear, therefore, he
was placed under custody. Allegations against the petitioner are minor
in nature, but he is suffering custody for last three months. Looking to
the nature of allegations and the period of custody this case be

considered for bail and revision be allowed accordingly.

6.  On the other hand, learned counsel for the respondent/State

opposed the prayer, and prayed for dismissal of petition.

7.  Heard learned counsel for the parties at length and perused the

record.

8. After consideration, revision stands allowed and impugned order
dated 24.02.2024 and 15.02.2024 are hereby set aside and petitioner is
released on bail on his furnishing personal bond of Rs.25,000/-
(Rupees Twenty Five Thousand Only) with one solvent surety of the
like amount by his father/guardian with an undertaking that:- (i) he

shall take care of CICL and would involve him in creative pursuit or

(1) CICL/petitioner shall plant 05 sapling as part of community

service and would involve in creative pursuit and would take care said
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saplings till they are grown as full fledged trees so that he may learn

the lesson by way of alignment with nature.

Tdg gRT I8 W <R fobar ar ® 5 otmagd 05 el @1 B 39 9 Us
RqaT A /9a AU HUT TAT I8 I AN TSI H USh dl e & forg
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g fHA A TTRATEY B AR IS T8l B AhdT © | SAIU 3dad BT U
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¥ g W f&ar o 9@ | adnE § 999 oilaa @ aedd ST WU
# <1, |41, 99 Td HH B UG B RSfid a3 ravadmar § ®ifes 98
AT ST Y qor gt € o wMT aRaw B TR @ @ g g
Yeifad BT IS 3 |

I8 QY AEd & NI Wa: Fad o T AaIde |aT B T B
SR o T 7 i Wied T

g8 Y badl UP gel & YU Bl YA T BIHR dfed Uh AR B
JHRT BT 7|

It is expected from the petitioner that he shall submit
photographs by downloading the mobile application (NISARG
App) prepared at the instance of High Court for monitoring the
plantation through satellite/Geo-tagging/Geo-fencing.

Revision stands allowed and disposed of.

A copy of this order be sent to the trial Court concerned for

compliance and information.

Certified copy as per rules.

(ANAND PATHAK)

JUDGE
VPA

VAISHALI TRIPATHI
2024.05.15 12:09:57 +05'30'
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